FORM B
PUBLIC ANNOUNCEMENT
[Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016]
FOR THE ATTENTION OF THE STAKEHOLDERS OF MANGLAM FISCAL SERVICES PTV LTD

Sl. | PARTICULARS DETAILS
No.

Name of corporate debtor MANGLAM FISCAL SERVICES PVT LTD

&

2. | Date of incorporation of corporate debtor | 13/09/1989
3. | Authority under which corporate debtor | RoC-Kolkata
is incorporated / registered

Corporate Identity No. / Limited Liability] U65993WB1989PTC047573

5. | Address of the registered office and 13/2A, Priya Nath MuIIic}g Road, Ground Floor, Kolkata,
principal office (if any) of corporate debtor | West Bengal, India, 700026

6. | Date of closure of Insolvency 15/01/2025
Resolution Process

7. | Liquidation commencement date of 16/01/2025 (Order Copy received on 20/02/2025)
corporate debtor

8. | Name and registration number of the | Vasudeo Agarwal
insolvency professional acting as Regn No.: IBBI/IPA-001/IP-P00186/2017-18/10365

liquidator

9. | Address and e-mail of the liquidator, | 5, Fancy Lane, 3rd Floor, Room No-9, Kolkata, West
as registered with the Board Bengal-700001 Email: \?dainfo@gmail.com

10. | Address and e-mail to be used for 9, Fancy Lane, 3rd Floor, Room No-9, Kolkata, West
correspondence with the liquidator Bengal-700001 Email: liquidator.mfspl@gmail.com

11. | Last date for submission of claims 22/03/2025

Notice is hereby given that the National Company Law Tribunal Kolkata Bench has ordered the
commencement of liquidation of the Manglam Fiscal Services Pvt Ltd on 16/01/2025.

The stakeholders of Manglam Fiscal Services Pvt Ltd are hereby called upon to submit their claims with
proof on or before 22/03/2025, to the liquidator at the address mentioned againstitem No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proofin person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Vasudeo Agarwal

Liquidator of Manglam Fiscal Services Pvt Ltd

Date: 22/02/2025 Reg. No.: IBBI/IPA-001/IP-P00186/2017-18/10365
Place: Kolkata AFA No.: AA1/10365/02/311225/107546 Valid upto 31/12/2025




o 1N

(A Govt. Of India Undertaklng )

Zonal Office Kolkata Central,
3rd Floor, 14 India Exchange Place, Kolkata - 700001
Mail id : zokolkatacentral@indianbank.co.in

CORRIGENDUM

In continuation of our earlier notification in
BUSINESS STANDARD + EKDIN on
13.02.2025, the merger of our Five Point
Crossing, Shyambazar Branch with
Shyambazar Branch has been deferred
to “24.03.2025” instead of ‘24.02.2025
due to unavoidable circumstances.

All other Terms & Conditions of the earlier
notification will remain unchanged.
Inconvenience caused is regretted.

NOTICE INVITING

e-AUCTION

The Executive Officer, Nowda
Panchayat Samity, Murshidabad
invites e-AUCTION for Ferry
Ghats icw e-AUCTION No
001/02/2025/Nowda PS vide
Memo no-158/EN date-11.02.2025.
Corrigendum has been made.
Details may be available in the
Office of the undersigned or visit-
[http:/leauction.gov.in]
Sd/-
Executive Officer
Nowda Panchayat Samity

A€ g ot vt
Ié Punjab & Sind Bank

(1-] (A Govt. of India Undertaking)

SRIRAMPUR BRANCH, 54, KHETRA MOHAN SHA STREET, SRIRAMPUR, HOOGHLY -712201
Phone No.: 033-26520086; Email ID : s1470@psb.co.in
APPENDIX IV POSSESSION NOTICE (For Inmoveable property)
Whereas,
The undersigned being the authorized officer of the Punjab & Sind Bank,
Srirampur Branch under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
07-09-2024 calling upon the Borrower- Mr. Soumyaijit Chakraborty S/o Late
Kamal Kumar Chakraborty Resident of - 53/A/1 J. N. Lahiri Road, Srirampur,
Hooghly-712201 & Co-borrower-Mrs. Malina Chakraborty w/o Late Kamal
Kumar Chakraborty Resident of - 53/A/1, J.N Lahiri Road, Srirampur, Hooghly-
712201 & Guarantor- Mrs. Moumita Chakraborty w/o Mr. Soumyajit Chakraborty
Resident of 53/A/1, J. N. Lahiri Road, Srirampur, Hooghly-712201 to repay the
amount mentioned in the notice being to I4,82,857.70 (Rs. Four lakh eighty
two thousand eight hundred fifty seven and Paisa seventy only) within 60
days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under
sub section (4) of section 13 of the Act read with Rule 8 of the Security Interest
Enforcement Rules, 2002 on this 18" day of Februaryofthe year2025.
The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Punjab & Sind Bank for an amount ¥ 4,82,857.70 (Rs. Four lakh
eighty two thousand eight hundred fifty seven and seventy paisa
only)and future interest and other charges thereon.
The borrower's attention is invited to provisions of sub-section (8) of section
13 ofthe Act,in respect of time available, to redeem the secured assets.
Description of the immovable property.
All the Part and parcel of the property consisting Residential flat measuring an
area 621 Sg. Ft. (including super built up area) bearing Flat No-301 on 3" floor,
Block-B of G+4 storied building known as “Adarsh Vally” together with
undivided proportionate share and interest of land and common rights in the
building lying and situated at and in Mouza- Ballavpur, J. N. Lahiri Road, PS -
Serampur, Dist - Hooghly. Description of Land area — more or less 10 cottah

[Cusksicaikcakir]

Form A

PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016]
For the attention of the Creditors of BRICK AND MORTAR REALTY PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Name of Corporate Debtor BRICK AND MORTAR REALTY PRIVATE
LIMITED

2. |Date of Incorporation of Corporate|07/08/2007

Debtor

3. |Authority under which Corporate
Debtor is Incorporated / Registered

ROC - Kolkata, West Bengal

4. |Corporate Identity No. / Limited Liability|U70101WB2007PTC117693

Identification No ofCorporate Debtor

5. |Address of the registered office and
Principal Office(if any) of Corporate
Debtor

53, Justice Chandra Madhav Road Kolkata
700020, West Bengal

6. |Insolvency commencement date in|18/02/2025 (Order Downloaded on
respect of Corporate Debtor 19/02/2025)

7. |Estimated date of closure of Insolvency|17/08/2025(the 180th day from CIRP
Resolution Process commencement date)

Chandra Kumar Jain,
IBBI/IPA-001/IP-P00214/2017-18/10414

8. |Name and registration number of the
Insolvency Professional acting as
Interim Resolution Professional

9. |Address and E-mail of the Interim
Resolution Professional, as registered
with the Board

Poddar Court, Gate No. 1, Room No. 816,
18 Rabindra Sarani, Kolkata - 700 001
ckcacs@yahoo.co.in

Chandra Kumar Jain

Poddar Court, Gate No. 1, Room No. 816,
18 Rabindra Sarani, Kolkata - 700 001
E-mail: cirp.bmrpl@gmail.com

|Address and E-mail to be used for,
correspondence with the Interim
Resolution Professional

-

.|Last date for submission of claims 04/03/2025

|Classes of creditors, if any, under|
clause (b) of sub-section (6A) of section
21, ascertained by the interim
resolution professional

Name the class (es): Nil as per the available
information with IRP

|Names of Insolvency Professionals
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

Web link:
www.ibbi.gov.in/home/downloads
Physical Address:

Poddar Court, Gate No. 1, Room No. 816,
18 Rabindra Sarani, Kolkata -700 001
E-mail: cirp.bmrpl@gmail.com

(b) Details of Authorized|NA

Representatives are available at:

{(a) Relevant Forms and

Notice is hereby given that the National Company Law Tribunal, Kolkata has ordered the
commencement of a corporate Insolvency Resolution Process of the Brick and Mortar Realty
Private Limited on 18/02/2025.

The creditors of Brick and Mortar Realty Private Limited are hereby called upon to submit their
claims with proof on or before 04-03-2025 to the Interim Resolution Professional at the address
mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

AFinancial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of Authorized Representative from the Insolvency Professionals listed against entry No. 13 to act
asAuthorized Representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Chandra Kumar Jain

Date : 19/02/2025 IRP of Brick & Mortar Realty Pvt. Ltd.

Place : Kolkata Reg No IBBI/IPA-001/IP-P00214/2017-18/10414

FORM NO. 3
[See Regulation-15 (1)(a)]

IN THE KOLKATA DEBTS RECOVERY

APPELLATE TRIBUNAL AT KOLKATA

Misc. Appeal No. 06 of 2025

Appeal Diary No. 21 of 2025
(ARISING OUT OF ORDER DATED
19.09.2024 PASSED IN IA NO.
1366/2023 AND IA NO. 2531 /2022 IN
S.A. NO. 217 OF 2020 BEFORE THE
LEARNED DEBTS RECOVERY
TRIBUNAL - 3, KOLKATA)
STATE BANK OF INDIA & ANOTHER

Versus

M/S BENGAL GEO SERVICES,
APARTNERSHIP CONCERN REPRESENTED
BY ITS PARTNER PRASENJIT KUMAR

PALIT & ANOTHER

KOLKATA | SATURDAY, 22 FEBRUARY 2025 BllSiIleSS Standard

TENDER NOTICE

Tender is being invited for the

civil works, detail of which

is available on :

http://wbtenders.gov.in.

1. NOTICE INVITING
e-TENDER NO. 04/02/2025/

BEL-1/2024-2025
Memo No- 773/EN
Date- 21/02/2025

Last date of application:

05/03/2025 (upto 18.00 hours)

Sd/-

BLOCK DEVELOPMENT

OFFICER BELDANGA-I

DEV BLOCK

SUMMON

Govt. of West Bengal
e-Tender Notice

01 (one) no. e-tender is hereby invited vide NIT No.:
01/TIC/BTNHS/2024-2025, dated-20.02.2025 for Construction
of Additional Class Rooms of Banpura Taraknath High
School (H.S.) wunder Sankrail P.S., Dist.-Jhargram.
(ID: 2025_DSE_818267_1). Closing date of tender is
07.03.2025 till 15:00 hour). For details see website:
https://wbtenders.gov.in

Sd/- Teacher-in-Charge,

Banpura Taraknath High School (H.S.)

Government of

To,

1. Prasenjit Kumar Palit son of Late
Nikhil Ranjan Palit residing at Flat No.
C-1, 3rd Floor, Little Heart Apartment,

TENDER NOTICE

Executive Engineer (PIU- Head), WBSRDA, North 24 Parganas Division
invites e-tenders as follows :-

171, P.K. Guha Road, Kolkata -700028

e-NIT No & Date Last Date/Time for receipt of
bids through e-procurement:

(RespondentNo.2)
...RESPONDENT
1. WHEREAS the appellant has filed

N-23/2024-25/N-24/WBSRDA,
Dated : 21.02.2025

10/03/2025 up to 17.00 Hours.
(as per Server Clock)

an appeal U/S 18 of the Securitization
and Reconstruction Of Financial Assets
and Enforcement of Security Interest

N-24/2024-25/N-24/WBSRDA, 03/03/2025 up to 17.00 Hours.
Dated : 21.02.2025 (as per Server Clock)

Act, 2002 (SARFAESIACT) against the
Avrising out of 1ANo. 1366/2023 And 1A|
No. 2531/2022 in S.A. No. 217 OF
2020 passed by the learned DRT -3

The details can be obtained from website: www.wbtenders.gov.in
Sd/-
Executive Engineer (PIU- Head)
WBSRDA, North 24 Parganas Division

West Bengal

e-Tenders are hereby invited from
bonafide experienced reliable
contractor for execution of soil
conservation works vide - NIT No-
04(e)/Soil Cons.-Extn/2024-25; Dt-
18/02/2025 & Quatation are invited
vide - NIQ No-02/ Soil Cons.-
Extn/2024-25; Dt-19/02/2025 For
details please visit:
www.wbtenders.gov.in for the
eTender and for NIQ please office
of the undersigned/ purulia.gov.in
Sd/-

A. Saha

Assistant Director of Agriculture
(Admn) Soil Conservation, Purulia

Kolkata, and other reliefs. You are
hereby summoned to appear and file
written statement before this
Tribunal at 10.30 a.m. or at such time
immediately thereafter according to
the convenience of Tribunal on
06.03.2025 to answer the claim.
2. If you intend to file any documents,
you may file the same with a list along
with the written statement.
3. You should file your registered
address and a memo of appearance
when you enter appearance before the
Tribunal either in person or by a
pleader/Advocate duly instructed.
4. Take notice that, in default of, your
appearance on the day mentioned
herein before, the proceedings will be
heard and determined in your absence.
Give under my hand and the seal of
this Tribunal on this 18th day of
February 2025
Sd/-

Registrar

Debts Recovery Appellate Tribunal, Kolkata

(East), Mumbai- 400051

2nd Mile, Siliguri- 734001
Whereas

SYMBOLIC POSSESSION NOTICE

()lc’c’ Home Finance |Registered Office: ICICI Bank Towers, Bandra-Kurla Complex, Bandra

Corporate Office: ICICI HFC Tower, |B Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Office: 2nd Floor, Merchant Square, Saraswati Rice Mill Compound, Opp Payel Cinema Hall, Sevoke Road,

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation,
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand
notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from

//\ Chola

Enter a better life

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,

having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600 032

Possession Notice [(Appendix IV) Under Rule 8 (1)]

And Finance Company Limited, under the
2002 (54 of 2002) and in exercise of powers

conferred under Section 13(12) read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued Demand Notices dated mentioned
below under Section 13(2) of the said Act calling upon you being the borrowers (names and addressses mentioned below) to repay the amount
mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below

and the public in general that the undersigned

has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) Section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the publicin general
are hereby cautioned not to deal with said property and dealings with the property will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

NAME AND ADDRESS 5] = S 0/S. AMT. DESCRIPTION OF DATE OF
OF BORROWER/S & e = g THE IMMOVABLE POSSESSION
LOAN/AC No. eg= PROPERTY
Loan Alc Nos. LAP3BTH000128882 < Rs.2078321/- Khata 183 Khesra 2073,Baswariya Bettiah =
1. Mr/Mrs. Farida Bano § (Rupees Twenty | West champaran,Baswariya Bettiah West 20
2. Mr/Mrs. Enam Khan & lakhs Seventy | champaran Bihar,Na Masjid, Na, Na,West S
Both at: Ward No.30, Near Masjid Baswariya N Eight Thousand | Champaran, BIHAR. As per Site/Actual. g 5
Bett We Baswariya Bettiah West Champran, = Three Hundred | NORTH -RAASTA 3 FT, SOUTH -NJ =3
Bihar 845438 Twenty One RAASTA 8 FT, EAST -ALAUDDIN KHAN, o
Also at: KHATANO.183, KHESRANO.2073, AT Only) as on 10- | WEST — AFTAB KHA S/O-NEJAM KHA, As
MAUZE-BHITAHA, THANA-BETTIAH, THANA 12-2024 per deed. NORTH -NIJ RAASTA 3 FT,
NO.135, ANCHAL-BETTIAH, BHITANA, WEST SOUTH -NIJ RAASTA 8 FT, EAST -
CHAMPRAN, BIHAR 845438 ALAUDDIN KHAN, WEST - AFTAB KHA
S/O-NEJAMKHA

Place: BIHAR
Date : 17-02-2025

SD/- AUTHORISED OFFICER,

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

bearing R. 8. Dag No-175/2312, L R Dag No-535, R S Khatian No-153, LR | | the date of receipt of the said notice.
khatian No-519, Holding No-53/A/1/A, J L No-14. Property Bounded as: As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that MF SMFG INDIA CREDIT COMPANY LIMITED
Flat) - North: Road. South : A. K. K kar & Plot No-73/6. East : A. K the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ S G (FORMERLY FULLERTON INDIA CREDIT COMPANY LIMITED)
( a ) - North: Road, south : A. K. Karmakar ot No , East i A R her under Section 13(4) of the said Actread with Rule 8 of the said rules on the below-mentioned dates. The borrower IndiaCredit | Corporate Off.: 10th Floor, Office No. 101,102 & 103, 2 North Avenue, Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai - 400051
Karmakar & Plot N0-73/6, West: Property of Sh. Manna. in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the Pragat Ki Nayi Pehchaan Regd. Off.: Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116.
o Authorized Officer property will be subject to the charge of ICICI Home Finance Company Limited.
Place: Srirampur u - ) The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time POSSESSION NOTICE
Date: 18.02.2025 Punjab & Sind Bank available, to redeem the secured assets. (For Inmovable Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
E‘; Numgoo_fggfn?v?lggwer/ Desgl;lg g?gg;%rsos'fgﬁty/ N%‘%}&?;?:&%??n N%me Whereas the undersigned being the authorised officer of SMFG India Credit Company Limited (Formerly Fullerton India Credit
[ Loan Account Number Demand Notice (Rs.)| Branch Company Limited), Having its registered office at Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur,
- 1. [Mantu Sarkar (Borrower), |0 Madya Khagrabari, PS And A.D.S.R.- Maynaguri, 12-11-2024 | Siliguri Chennai - 600116 gnd corporate office at.1.0th4 Floor, Office No. 10}, 102 & 103,{2 North Avenue, Maker Maxity, Baf\dra Kurla Complex,
un'on Bank Anima Sarkar Dist- Jalpaiguri- 735224, Mouza- Madhya Khagrabari, Rs. Bandra (E), Mumbai - 400051, under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(Co-Borrower), JL No-20 (Old) 51, R.S. Dag No. 385/1343, Plot No-594 | 4,69,662.36/- (54 of 2002), and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
of India LHSGI0O0001517907. LR, R.S. Khatian No.25/16, Kh No-426 Lr, Maynaguri issued Demand Notice date mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice
ST AN 1 ITHA A Government of India Undertaking ggggziqggtzﬁdeBe;eﬁgﬁ%-Olgrzlgg;?yugfvl\/(sissthﬁgngal_ being also mentioned hereunder within 60 days from the date of receipt of the said notice. The following borrowers having failed to
p " . y 8 repay the amount, notice is hereby given to the following borrowers and the public in general that undersigned has taken possession
Asset RBWVE"V Branch, 14/1 B, Ezra s"ee" KOIkata - 700001 Sarkar, South: 10 Ft K.anhq Rasta, East: Property of of the properties described herein below in exercise of powers conferred on him under sub section (4) of section 13 of the act read with
. Krishna Sarkar, West: Property Of Nikhil Saha./ N 8
Working at Yamuna Bhawan, 1st floor, 55/58, Ezra Street, Kolkata - 700001 Date Of Possession- 19-Feb-25 Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder:
S CRCEICETETE TP ET WIS VTSN || 2 [Mantu Sarkar (Borrower), [0 Madya Khagrabari, PS And AD.SR.- Maynaguri, | 12-11-2024 | Siliguri SI.| Name of the Borrower/ | Demand Description of Immovable Date
Anima Sarkar Dist- Jalpaiguri- 735224, Mouza- Madhya Khagrabari, Rs. No.| Co-Borrowers/Guarantors | Notice Date & Property/Properties Mortgage: &Type of
RULE 6 (2)/8 (6) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002 (Co-Borrower), 1 No220 (0K 51, R.&. g No. 385/1345, Plot Ne-504|  21,998.42/- &Loan Account Numbers | Amount Possession
To, Date : 17.02.2025 LHSGI00001517908. g;qﬁ%';zgﬁg;e’t"g'gzﬁ)%gjho'\'f;]gg%t:'i MW?Q%%L:\Z al- 01| LAN:214821311355316 Date: OWNER OF THE PROPERTY - SRI SAURABH AGARWAL, DEED NO. 3011 19.02.2025
Borrower(s) : M/s. Unitriveni Overseas, 25/22, Prince Ghulam Mohd. Shah 735224. Bounded By- North: Property Of Krishna 12122024 |OF 2023 (Symbolic
Sarr S 10 ondha ks Lot Fropts o
Also at : Plot Nos. 03, 06, 07, Mouza : Choto Nabagram, Village : Chottolalpur, ngsno?c S?,;EZ;;}Q’,??‘{&E;‘{,‘?% Of Nikhil Saha./ (;féiﬂgngAgGAzvaCkL (Rsozerefaiir:y (TWENTY-THREE) SQUARE FEET, MORE OR LESS, (PROPOSED TO BE
Raniganj-Chhatna Road, P.S. : Gangal Ghati, District - Bankura, WB, Pin -722133. . " - . |USED FOR INDUSTRIAL USE), TOGETHER WITH ASBESTOS SHEDS AND
. , The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else the (4) SATISH CHAND Seventy SiX | el TURES CONSTRUCTED THEREON MEASURING A BUILT - UP AREA
Also at : Flat No. 303C, 3rd Floor, Dulce Apartment, Govinda Prasad Unit 32, mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per the AGARWAL Thousand [ op' COVERED AREA OF 566 (FIVE HUNDRED AND SIXTY - SIX) SQURE
Mouza, P.S. - Saheed Nagar, Tahsil : Bhubaneswar, District : Khurda, Odisha, provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002. One Hundred g
Pin-751007 \Dqte: February 22, 2025, Place: Jalpaiguri Authorized Officer, ICICI Home Finance Company Limited/ Ninety Nine EESETAQA/?C\EARO:HE)ESSSE)(PBF:-:?I\TgiELg'ITSOBi %SOESPQISSESI\IAI\II Ez?“gi’gﬂ%
Also at : Plot No. 150, Chapajhar, P. O. : Malipada, District : Khurda, Odisha, only)  [1421/1559, CORRESPONDING TO LR. DAG NO. 3089, RECORDED UNDER
Pin-752018 R.S. KHATIAN NO. 1326, CORRESPONDING TO L.R. KHATIAN NOS. 4614,
Guarantors(s) : Arijit Bhattacharya, (Partner & Guarantor of M/s. Unitriveni Paschim Medinipur Regional Office . 4649, 4630 AND 4617, MOUZA AUTHPUR, JL. NO. 16, TOUZI NO. 1360,
versosy S Rarsnasaras, C oar oo, socor o | | (TR EANAMMUEA <7 purobina Nugar, * oo, udges. IR B s
Bidha-rjnagar East, Kolkata - 700091. o ™ (A GOVT ENTERPR|SE' Court Road, P.O + P.S :- Midnapur, Dist: N t| NO. 20 OF THE BHTPARA MUNICIPALITY, POLICE STATION JAGADDAL,
Indrajit Bhattacharya, (Partner & Guarantor of M/s. Unitriveni Overseas), ! . L . ! 0 Ce SUB-REGISTRATION OFFICE NAIHATI, PIN — 743128, DISTRICT NORTH 24
i ) Paschim Medinipur Pin: 721101 West Bengal : '
S/o. Ranajit Bhattacharya, CL 64/FI 2, Salt Lake, Sector II, Block CL, Bidhannagar p . g PARGANAS, WEST BENGAL. PROPERTY DELINEATED AND DEMARCATED
East, Kolkata - 700091. Whereas the undersigned being the authorised officer of the Bangiya Gramin Vikash Bank under Securitisation and IN THE PLAN ANNEXED HEREWITH AND BOADERED IN COLOUR RED
Ranajit Bhattacharya (Guarantor of M/s. Unitriveni Overseas), S/o. Dulal Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in the exercise of powers THEREON AND BUTTED AND BOUNDED AS HEREUNDER: ON THE
Chand Bhattacharya, CL 64/FI 2, Salt Lake, Sector II, Block CL, Bidhannagar East, conferred under Section 13(12) read with rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand NORTH: BY DAG NO. 1412, ON THE EAST: BY 40 FEET WIDE NEW CHORD
- Notice on the date mentioned against calling upon the borrower / guarantors to repay the amount mentioned in the ROAD, ON THE SOUTH: BY HOUSE OF PARIMAL DEY AND OTHER, ON'THE
Kolkata - 700091. o ithin 80 dove from tha d g e gf ﬁ ot 9 pay WEST: BY EASTERN RAILWAY LINE.
Also at : 25/22, Prince Gulam Mohammed Shah Road, Golf Green, Kolkata - notice within 60 days from the date of receipt of the said notice. . . .
700095 The borrower having failed to repay the amount, notice is hereby given to the borrower/ guarantors and the public in 02| LAN:186301310434918 12??;(;24 ngz’:ﬁo?zm.l-;:::gglﬁ?mvm&"ISUR RAHAMAN MOLLA SON OF | 19.02.2025
- i i i i i i 12, (Symbolic
Swati Bhattacharya (Guarantor of M/s Unitriveni Overseas), W/o. Ranaijit general that tr_le undersigned ha_s taken possession of the property described herein b_elow in e)_(ermse_of powers (1) MINI MAXX MUMBAI | Rs. 38,70,506/- | PROPERTY DESCRIPTION - ALL THAT PIECE AND PARCEL OF BASTU| p ymbo )
Bhattacharya, CL 64/Fl 2, Salt Lake, Sector I, Block CL, Bidhannagar East conferred on him/her under Section 13(4) of the said Act read with rule 9 on the dates mentioned against their names. JEANS (Rupees | LAND MEASURING ABOUT 7 COTTAHS, BE THE SAME A LITTLE MORE ossession
Kolkata - 700091 ’ ’ ’ ’ ’ The borrower / guarantors in particular and the public in general is hereby cautioned not to deal with the property and (2) ANISUR RAHAMAN Thirt pEi 't |OR LESS, FORMING PART OF R.5./LR. DAG NO. 501 UNDER R. 5. KHATIAN
. any dealings with the property will be subject to the charge of Bangiya Gramin Vikash Bank for the amounts and y =g NO. 7043 UNDER L. R. KHATIAN NO. 9415 (PREVIOUS L.R. KHATIAN NO.
Also at : 25/22, Prince Gulam Mohammed Shah Road, Golf Green, Kolkata - interestand charges thereon. MOLLA Lakhs Seventy | /2) 1N 'MOUZA CHATTAKALIKAPUR, J.L. NO. 22 UNDER POLICE STATION
700095. SINo. Branch N I, Date of 13(02) (3) PARVINA BIBI Thousand Five | \;AHESHTALA IN THE DISTRICT OF SOUTH 24-PARGANAS WITHIN THE
Avijit Bhattacharya (Guarantor of M/s. Unitriveni Overseas), S/o. Rebati -No. Branch Name, Name of Account / Borrower/ Description of the Inmovable Date of Possession Hundred Six || \miTs OF THE CHATTA PANCHYAT, PIN - 700140 TOGETHER WITH
Kumar Bhattacharya, 49, Charu Chandra Place, 1st Floor, East Russa Road, E-mail Proprietor/ Guarantor(s) & Address Property: iii. Claim Amount only) L?SIEJSigT‘i\VFgOOE;‘EA[/)oA:Ei'g?ggb:;gg?o ﬂ'ég{igﬁg;ﬁgg’;
Kolkata - 700033. ) . . (1) 1) Sri Sukhendu Bera, All that part and parcel of the| i) 23.07.2024 1022 SQ. FT, FIRST FLOOR 1221 SQ. FT.,) AND THE SAID PREMISES IS
Also at : C-16, 4th Floor, Sand Head Co Operative Housing Society, 164/78, Ashui S/o- Nirmal Bera,Vill:- |property consisting of land /| ii)18.02.2025 BUTTED AND BOUNDED AS UNDER: ON THE NORTH: BY 8 FT WIDE
Prince Anwar Shah Road, Kolkata - 700045. bmash@bgvbank.co.in |Shyamsundarpur, P.O- building iii) ¥ 1,83,482.00 COMMON PASSAGE, ON THE EAST: BY 8 FT WIDE COMMON PASSAGE, ON
Soma Bhattacharya (Guarantor of M/s. Unitriveni Overseas), W/o. Abhijit Sumitrapur, P.S-Gopiballavpur, | Equitable Mortgage of Land and| (One Lakh Eighty THE SOUTH: BY DAG NO. 2740, ON THE WEST: BY DAG NO. 2741.
Bhattacharya, 49 , Charu Chandra Place, 1st Floor, East Russa Road, Kolkata - Dist-Jhargram, Pin-721506 |Byilding at Mouza Shyamsundarpur Three Thousand Four 03| LAN:186321310670278 Date: OWNER OF THE PROPERTY - DEED NO. I-3421 OF 1988 - JATINDRA | 19.02.2025
700033, 9 4 PUL | Hundred Eighty Two & 13122024 |NATH BYAPARI ALIAS JATIN BYAPARI i
) ) ) (Borrower). DEED NO 4124/1987 Dated 10.11. gy DEED NO. I-3422 OF 1988 - SHOVA RANI BYAPARI ALIAS sHova| (YmPelic
Also at : C-16, 4th Floor, Sand Head Co Operative Housing Society, 164/78, 2) SriNirmal Bera, 1987 JL No. 111. Khatian No. 125. Plot Only) along with 214820911375589 Rs. 80,04,223/- BYAPARI Possession)
Prince Anwar Shah Road, Kolkata - 700045 Slo- Baikuntha Bera,Vill: 0. 111, mnatianto. 129, Flot interest, incidental (Rupees
’ . ’ . . istrict — " PROPERTY DESCRIPTION - ALL THAT LAND MEASURING BABOUT
X . L No: 466 & 503, District — Jhargram, | expenses, costs etc (1) M/S. NIKHIL BYAPARI Eighty
. 3 . 2, , P.O- . . . $ . FT. (LE. +
Sutapa Jishnu Mitra (Guarantor of M/s. Unitriveni Overseas), Block No. 2 Shyamsundarpur, P.O Area 2.0 Decimal, Classification- | wef 27.04.2024. (2) SHOVA BYAPARI Lakhs Four |13 COTTAHS, 08 CHITTACKS AND 43 SQ. FT. (LE. 11%* SATAKS + 119
Viloo Villa Banglow, Unity Compound, Juhutara Road, Near Citizen Hotel, Sumitrapur, P.S-Gopiballavpur, & e = e . < SHOVA RANI BYAPAR h d SATAKS) TOGETHER WITH STRUCTURES STANDING THEREON FORMING
Santacruz West, Mumbai- 400049 Dist-Jhargram, Pin-721506. | Bastuin the name of Sri Nirmal Bera, ALIA (3)?ATVII:I B?ELAET\ ARI TT O sar | PART OF DAG NO. 1650 UNDER KRI KHATIAN NO. 1475 (AS PER DEED)
) . . Guarantor). S/o- Baikuntha Bera, Vill:- Wo RHundred | AND PRESENT LR KHATIAN NOS. 2913 & 2914 (AS PER LR PORCHAS), JL
Alsoat: 10/2, Ramchandra Biswas Lane, Ranaghat, West Bengal, Pin - 741201. g)sﬁ Sailan)Bera Shyamsundarpur, P.O-Sumitrapur ALIAS JATINDRANATH | Twenty Three |NO, 79 IN MOUZA- JAYGACHI UNDER PO & PS- HABRA, HOLDING NO.
Also at : Flat No. 402, 4th floor, DN OXY PARK, Tower Aster, Dumduma Mouza, X 4 . - ’ . ! BYAPARI only) 84/72, JAYGACH], 30 NO. RAIL GATE, WARD NO. 21, DIST. 24 PARGANAS
o Dt - : : S/o- Nirmal Bera,Vill:- |P.S-Gopiballavpur, Dist-Jhargram ¢ ¢ . il ity
Tahasil : Bhubneswar, P. S. Khandagiri, Dist. : Khurda , Odisha, Pin - 751030. sh d ! P.0- | Pin-721506 ist i th i f (4) DIPTI BYAPARI (N) UNDER HABRA MUNICIPALITY-743263, 24 PARGANAS, WEST
Also at : 1062, at 6th floor DN OXY PARK apartment in Tower - 1, Dumduma Sur%'ifr: jr“ TD s?(;g L:t;énav' o A"E)' SRG ,rggl'ls er '“WBeRO 'Ced % (5) NIKHIL BYAPARI BENGAL, INDIA.
Mouza, P. S. - Khandagiri, Tahasil: Bhubaneswar, Dist.: Khurda, Odisha - 751030. Dist-Jth ,rar‘n Pi’;-721 5%61 L opibaflavpur, » Recorde The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the
Sir/Madam, 9 ’ - |in Book No-I, Volume No-50, Page- property will be subject to the Charge of SMFG India Credit Company Limited (Formerly Fullerton India Credit Company Limited) for an
Sub : Sale of properties belonging to borrower Mis. Unitriveni Overseas, (Guarantor). 123t0125. a?wtcl)]ur}\t Tgntionedthefl'iin abow.eI agld i?teredst the;ionThe k:jorrovs;er’s attention is invited to provisions of sub-section (8) of section 13
Mr. Arijit Bhattacharya, Mr. Indrajit Bhattacharya, Mr. Ranajit Bhattacharya, Date : 22.02.2025 Authorised Officer, Bangiya Gramin Vikash Bank, otthe Act, Inrespect ot time avaflable, to redeem the secured assets. Authorised Officer,
Mrs. Swati Bhattacharya, Mr. Avijit Bhattacharya, Mrs. Soma Bhattacharya, . P P H He] H 3 lace : | SMFG India Credit Company Limited
: aschim Medinipur Regional Office Place : West Benga pany
Mrs. Sutapa Jishnu Mitra for realization of amount due to Bank under the Place Medlmpur p d Date : 22.02.2025 (Formerly Fullerton India Credit Company Limited)

Securitization and Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002.

Place : Kolkata

Union Bank of India

Place: Kolkata AFANo.: AA1/10365/02/311225/107546 Valid upto 31/112/2025

Place: WEST BENGAL Date: 22.02.2025

; . For e = GRIHUM HOUSING FINANCE LIMITED APPENDIXIV (o vl (1)
Union Bank of India, Overseas, Kolkata Branch (now account transferred to PUBLIC ANNOUNCEMENT o FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD) POSSESSION NOTICE
ARB, Kolkata), the secured creditor, caused a Demand Notice Dated 17.11.2023 [Regulatlon 12 of the Insolvency and Bankruptcy Board of India Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014 (For Inmovable Property)
under Section 13(2) of the Securitisation and Reconstruction of Financial Assets fation Process) Regulations, 2016] Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited (formerly known as Poonawalla Housing Finance Limited as the name Poonawalla Housing
and Enforcement of Security Interest Act 2002, calling upon you to pay the dues FOR THE ATTENTION OF THE STAKEHOLDERS OF MANGLAM FISCAL SERVICES PTV LTD Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally incorporated with
within the time stipulated therein. Since you failed to comply the said notice within | - o™ o <o DETAILS name of GE Money Housing Finance Public Unlimited Company) herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation and Reconstruction
the period stipulated, the Authorised Officer, has taken possession of the secured . of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the said Act read with
assets under Section 13(4) of the Act read with Rule 6 / Rule 8 of Security Interest No. Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60 days from
(Enforcement) Rules, 2002 on 05.06.2024 of Properties at Sr. No. 1 on 1. | Name of corporate debtor MANGLAM FISCAL SERVICES PVT LTD the date of receipt of the said notice.
11.06.2024 of Property at Sr. No. 3 and on 20.06.2024 of Properties at Sr. No. 2. 2. | Date of incorporation of corporate debtor | 13/09/1989 The borrO\?/ers having ffaileddto relga); Lhe amdouné, nqtice1i§ F4e)re?);] give.rlj tX the bgrrquv]eFr{s an trfuehpublifj in lgenefrarl\ thsat thg ur;dersigngdfhas taken ’golsse;%igg of tr;]e ;l)jroperty de§crib:ﬂ he.reig l|>elow in
E Ki ; fth h id th T Authorit hich t tor | RoC-Kolkat exercise of powers conferred on him/ her under Section of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules on the dates mentioned herein below.
dL\JI:nt: ftBe;rt]ak Izg psziiesiflag: t:esosr:gu;z(i::::é,%guse?lvﬁlgoégfg\?vtmeei?oonuerg s isuincoorr‘ y under Ic. corporate deblor | RoC-Kolkata The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the
: ’ porated / registered amount and interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of
property by holding public e-auction after 30 days from the date of receipt of this 4. | Corporate Identity No. / Limited Liability] UB5993WB1989PTC047573 Property taken in possession. are herein below. P ’ P ’ .
notice through online mode. The date and time of e-auction along with the Reserve - - - - - -
Price of the property and the details of the service provider, in which the e-auction 5 A(_jd',ess of thelreglstered officeand | 13/24, Prya Nath Mulick Road, Ground Floor, Kolkata, Sr.|  Name of Description of Property Possession [ Date of statutory [ a0\t in Demand Notice (Rs)
f rincipal office (if any) of corporate debtor | West Bengal, India, 700026 No| Borrowers taken Date | Demand Notice
to be conducted, shall be informed to you separately. princip (itany) P 9., ’
. ’ . . 6. | Date of closure of Insolvency 15/01/2025 RAJKUMAAR | All That Flat No. 203 Measuring About 855 Sq. Ft. (Super Built Up Area) On The Second Floor, Block- Loan No. HF0264H19100097
Therefore, if you pay the amount due to the bank along with subsequent interest, Resolution Process YADAV, | B Of The Building Named And Known As "Chowdhury Tower” And Buit And Constructed At Or Upon| 7/0om005 | 09/12/2024 | Rs. 1905491/~ (Rupees Nineteen
costs, charges and expenses incurred by bank before the date of publication of ek . 1. | MUNNA JADAV, | The Plot Of Land Measuring About 5 Cottahs 8 Chittacks & 43 Sq Ft Forming Part Of R.S. Dag No. 107 Lakh Five Thousand Four Hundred
sale notice, no further action shall be taken for sale of the property and you can | [7. | Liquidation commencement date of | 16/01/2025 (Order Copy received on 20/02/2025) REETA YADAV | Corresponding To Lr. Dag No. 115, Under R.S. Khatian No. 15 Corresponding To L.R. Khatian No. 691, NinetyOne Only) payable as on
redeem your property as stipulated in sec. 13 (8) of the Act.. corporate debtor J.L.. No. 40, In Mouza-Thanamakua Under P.S.-Sankrail In The District- Howrah Under Ward No 45 09/12/2024 along with interest @
DESCRIPTION OF THE SECURED ASSET 8. | Name and registration number of the | Vasudeo Agarwal Within The Limits Of Howrah Municipal Corporation And Boundaries Of The Plot East- By Passage 15.5 p.a. till the realization.
Property No. 1 : Piece and parcel of Flat No. C-16, admeasuring 650 Sq. ft., 4th insolvency professional acting as Regn No.: IBBI/IPA-001/IP-P00186/2017-18/10365 Then Block A, West-By 12 Ft Wide Common Passage, North-By Fiat, South-By Andul Road Hame.
Floor, Sandhead Cooperative Housing Society Ltd., 164/78, Prince Anwar Shah liquidator 2. |MEKAIL MOLLA, | All That Piece And Parcel of Land Admeastring 11 Satak LyingAnd Situated At Mouza Sondalia, Com- Loan No. HF0011H20100532
Roa ke G ot 700045, oune b S A BISachays a0 (5t 157y o5 o i e e Il
South : Society's Stair Ergst.- Solcjiet 'S C;th- ard /‘Blocll< By Wegt . FIa‘t)No 3rd15. as registered with the Board Bengal-700001 Email: vdainfo@gmail.com Boundaries Of The Plot: On The North:- Nawab Molla. On The South: Ehsan Molla. On The East: Eight Only) payable as on
) ys s ) v Y ’ ) : . 10. | Address and e-mail to be used for 5, Fancy Lane, 3rd Floor, Room No-9, Kolkata, West Abu Mohammad Sheikh. On The West: Hasem Molla 09/12/2024 along with interest @
Property No. 2 : Piece and parcel of Flat No. 303C, 3rd Floor, admeasuring 1047 ) . o 17.5 p.a. till the realization
Sa. Ft.. Dulce Apart t standi Plot Nos. 1555 and 1554, Khata No. 1057 / correspondence with the liquidator Bengal-700001 Email: liquidator.mfspl@gmail.com - - - 0 pa =
d. L., Duice Apariment, standing over ot Mos. an » hata No. YREY r ission of dlai 221031202 3. | SADDAM | Al That Plot Of Land Measuring About 07 Decimals More Or Less Forming Part Of R.S. & LR. Loan No. HF0011H21100089
2253, Govinda Prasad Unit 32 Mouza, P. S. Saheed Nagar, Tahsil : Bhubaneswar, - | Last date for submission of claims 03/2025 " |HOSSEN SHAIKH,| Dag No. 2607 Under R.S. Khatian No. 508 Corresponding To L.R. Khatian No. 3970 & 3418, JL..| 4az2025 | 09122024 | Rs. 1545532/- (Rupees Fifteen
District : Khurda, Odisha - 751007, in the name of M/s. Unitriveni Overseas. Notice is hereby given that the National Company Law Tribunal Kolkata Bench has ordered the SAHANAJ SEKH | No. 91, Touzi No. 1535, In Mouza-Gardoani, Under P.S.-Formerly Jaynagar Now Bakultala In The Lakh FourtyFive Thousand Five
Bounded By - North : Plot No. 2150, South : Plot No. 1556, East : Road, West : Plot tof liquidation of the Manglam Fiscal Services Pyt Ltd on 16/01/2025 District-South 24 Parganas Within The Limits Of Gardoani Gram Panchayat. Particularly Mentioned Hundred ThirtyTwo Only) payable
No. 1342 commencementoffiquidation oftne Manglam Fiscal services FviLtd on : In Sale Deed Executed. Boundaries Of The Plot East- By Pond Of Noor Alam Seikh, West- By as on 09/12/2024 along with inter-
Property No. 3 : Piece and parcel of Plot No. 03 of area 734 Decimals, Khatian | | "¢ Stakeholders of Manglam Fiscal Services Pyt Ltd are hereby called upon to submittheir ofaims with Remaining Land Of Rijiya Sheikh Alias Bibi, North-B y Inheritance Land Of Late Noor Seikh And est @ 17.5 p.a. till the realization.
No. 150/1, J. L. No. 51, Mouza - Sudarshanpur & Plot Nos. 06, 07: Khatian proof on or before 22/03/2025, to the liquidator at the address mentioned againstitem No.10. Land Of Nur Alam Seikh. South-By Land Of Mojaambel Seikh.
No. 224/1,J. L. No. 54, Mouza : Choto Nabagram, Village : Chottolalpur, Ranigan; - The financial creditors shall submit their claims with proof by electronic means only. All other creditors 4. | SALAUDDIN | AllThatLand Measuring About 5 Sataks Forming Part Of R.S. & L.R. Dag No.229 Under R S. Loan No. HF0011H21100176
Chhatna Road, P. S. : Gangal Ghati, District - Bankura, West Bengal, Pin-722133, | | may submitthe claims with the proofin person, by post or by electronic means. MOLLA, | Khatian No.148, 33, 11, 12, 114, 115, 116, 147, 180, 292, 35, 106 And 295 Corresponding To| 4g/0212025 |~ 09112/2024 | Rs. 1310451/ (Rupees Thirteen
in the name of M/s, Unitriveni Overseas. Bounded By - North : Property of Submission of false or misleading proof of claims shall attract penalties. TAJMIRA L.R. Khatian No. 175 (Er), 1.1. No.60 In Mouza Haldaha Under P.S. Haroa In The District North Lakh Ten Thousand Four Hundred
Owner, South : Raniganj- Chhatna Road,East : Road, West : Property of others. Vasudeo Agarwal BEGAM 24 Parganas Within The Limits Of Khasbalanda Gram Panchayat Boundaries Of The Plot FiftyOne Only) payable as on
Liquidator of Manglam Fiscal Services Pvt Ltd North- Mannan Molla South- Siraj Molla & Panchayat Bricks Road East- Sanu Molls West- 09/12/2024 along with interest @
Date : 17.02.2025 Authorised Officer Date: 22/02/2025 Reg. No.: IBBI/IPA-001/IP-P00186/2017-18/10365 History Molla Admeasuring Area 17 p.a. ill the realization.

sed Officer, Grihum Housing Finance Limited, (Formerly known as Poonawalla Housing Finance Limited)
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ALL INDIA HOTELIERS CO-OPERATIVE
HOUSING SOCIETY LIMITED
(Regn. No: 56/RATH/MIG of 2010

dated 29-03-2010)
Regd. Address:

B/11, Diamond Park, Kolkata-700104
Plot Address: 852, Action Area-2B, Premises
No. 32-0596, MIG New Town, Kolkata-700156,

West Bengal, India

NOTICE

Election of Board of Directors of the
society is going to take place in the
0O/O JRCS, RATH, Cooperation Dtc,
WBHIDCO BHAWAN (Ground Floor).
ARO has been appointed for that
purpose.
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(Cooperation Directorate, RATH Cell
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